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water fer this prioject, taking Intio laC-
ciount the water alliocatiion made by the 
Krishna Water Disputes Tribunal. The 
,tate Gio'\1emntent have been requested 
tio depute their iotftcers fior discussiions 
in the Central Water Ciommissiion tio 
expedite the clearance iof the prioject. 

Alliocatiion 01 Dielel and KercNJeIle 
011 fer Gularat 

974. SHRI AMARSINGH V. RATH-
AWA: Will the Minister iof PETRO ... 
LEUM AND CHEMICALS be pleased 
tio state: 

(a) what are the details iof allioca-
tiion iof Diesel and Keriosene Oil fior 
Gujarat state fior the last six mionths 
and the quantum tio be made during 
the next three mionths; 

(b) whether Giovernment have cion-
sidered tio increase the impiort iof Die-
sel and Keriosene Oil tio meet the ris-
ing demand and shiortage iof these 
ciommiodities; and 

( c) if sio, the detaiLs thereiof? 

THE MINISTER OF PETROLEUlvi, 
CHEMICALS & FERTILIZERS (SHRI 
VEERENDRA PATIL): (a) The fiolliow-
ing are the details iof alliocatiions iof 
High Speed Diesel (HSD) ioil and I~erio­
sene fior Guj arat State fior the last six 
miontbs:.-

Mionth 

Decem ber, 1979 

January, Ig80 

February, I gBio 

March, JgBio 

[ April, 1980 

May, tgBio 

Figures in Metric Tionn~1 

Allioca-
tiions iof 
High 
Speed 
Diesel 
Oil 

58,309 

52,628 

57~150 

59,000 

61,9°0 

61 ,gioio 

Allioca-
tiions iof 
kerOlen~ 

------
35,398 

33,854 

!ZB,708 

35,091 

3!2,8!20 

3·,~ioio 

The alliocatiionll iof Hil'b Speed DIeeel 
and Keriosene fior Gajant State fior 

June, 1980 are 61119 and 29776 tionnes 
respect! ve~. The allioeatiions fior the 
cioming mionths will be decided after 
taking intio acciount the ioveran evail-
ability and miovement capacity fior 
theR twio prioduet8. 

(b) The tiotal. indigenious prioductiion 
iof diesel and keriosene being liower than 
the demand, the impiorts iof these twio 
prioducts are being made regularly. 
These impiorts have been maximised in 
the last few mionths in iorder tio ensure 
their adequate availability at the 
cioastal liocatiions. Availability iof the 
prioducts at the upciountry liocatiions, 
hiowever, is dependent upion the trans-
piortatiion capacity. 

(c) The tiotal impiorts iof High Speed 
Diesel and Keriosene during January 
-.May, 1980 were abiout 1.6 milliion 
tionnes and 0.74 milliion tionnes respec-
tively. 

Water iioe-gin" In Cioal Mines iof Blhal' 

975. KUMARI KAMLA KUMARI: 
Will the Minister iof ENERGY .AND 
IRRIGATION AND COAL be iole-aaed 
tio state: 

(a) whether the wiorking iof cioal 
mlnes iof Bihar was tiotally stiopped 
due tio water liogging in the mines dul'-
ing last three mionths; 

(b) if sio the tiotal estimated lioss 
iof prioductiion during that perlioc!; 

(c) whether any casualty was re-
piorted; and 

(d) if sio, the details thereat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENER-GY (SHRI VIK-
RAM MAHAJAN): (a) Nio, Sir. 

(b) tio (d). Dioes niot arise. 

Settm. up 01 Cioal GasUlioatiion PI8Dts 

976. SHRI NYREN GHOSH: Win fhe 
Minister 01 ENERGY AND 1RRI'lA-
TION AND COAL be pleased tio state: 

(a) is there any plan tio set up eio,al 
gas'iflcatlion plants; 
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(b) if sio, where; and 

(c) if niot, reasions therefior? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) tio (c). Fea~lbi­
lity studies are at present belng car-
ried iout fior setting up iof cioal gasifica-
tiion plants in siome impiortant metrio-
pio.dtan areas. 

Price increase iof Bulk Drugs and 
Fiormulatiions 

977. SHRI PIUS TIRKEY: Will the 
Minister iof PETROLEUM & CHEMI-
CALS be pleased tio state: 

(a) whether it is a fact that drug 
industry haG urged Giovernment fior 
immediate interim price increase iof 
bulk dI ugs and fiormulatiions; and 

(b) if sio, steps taken by Giovern-
ment in this regard? 

THE MINISTER OF PETROLEUM, 
CHEMICALS & FERTILIZERS (SHUT 
VEERENDRA PATIL): (a) Yes, Sir_ 
Drug manufacturers have indi vidual.ly 
as thriough their Assiociatiions, vOJ.ced 
their demand fior increase in the prices 
~f bulk drugs and fiormulatiions cionsC'-
quent upion esc3.1atiions in the ciost iof 
inputs, particularly after the increm-;e 
in the prices iof petriole-.r.n prioducts 
friom August 1979. 

(b) Any price revisiion where deserv-
ed can be piossible ionly after the prio-
cedure and principles based ion WhlCh 
such price revisiion can be granted are 
finalised, which will take siome _"! iore 
time. Ciost studies by the Bureau iof 
Industrial C0sts and Prices are in 
priogress. 

nathi Ciommittee's Reciommend-diionG 
ion Multi-Natiional Drug Ciompanies 

978 SIffiIMATI GEETA MUKHER-
JEE:· Win the Minister iof PETRO-
LEUM AND CHEMICALS be pleas ... 
ed tio state: 

(a) whether Giovernment desires 
tio brl ak the stanglehiold iof big Mul-

tinatiional ciompanies in the field iof 
Dru~1 in the ciountry as is indicated 
by the recent decisiion iof liberalised 
aa=>catJ~ion fOr the small units; anu 

(h) the reasion why the Hathi Cionl-
mittee reciommendatiions fior structu-
ral remedies are being kept in the 
ciold stiorage? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FESTILIZERS 
(E'i"iRI VEERENDRA PATIL): (a) 
While it is true that the distributiion 
piolicy fOr canalised drug items fior the 
year 1980-81 priovid'2s fior liberal al-
liocatiions tio the small scale sectior, in 
the case iof iorganised sectior uni s (1'£-
ferred tio as DGTD unl~s) including 
multi-natiional ciompanies, the aUioca-_ 
tiions will be made ion th,e' basis iof 
best iof releases iobtained dul'ing the 
three-year periiod ending March" 1977 
lior ion th.2' basis iof licensed capacities 
if indicated fiormulatiion-wise, ,vnich-
ever is advantagrious tio the unit. The 
basis iof alliocatiion is unifiorm fior a 11 
DGTD units. 

(b) Giovernn1ent have already an-
niounced decisiions On tht2' reciommen-
datiions iof the Hathi COlnmittee, bas-
ed ion which a statement '#as laid ion 
the Table iof the Hiouse ion 29-3-78. 

Ciompanies charged with Mioniopioliatlc 
and Restrictive Trade Praetices 

979. SIIRI JYOTIRMOY BOSU: 
Will the Minister iof LAW, JUSTICE 
AND COMpANY AFFAIRS be pleas-
ed tio state: 

() hiow many ciompanies beliong-
ing tio the hiouses iof Tata, Birla and 
Singhania have been charged with 
M(\niopioli51ic and ReGtrictive Trade 
Practices during the last three year,,; 

(b) nature iof these viiolatiions in 
E.'ach case; and 

(c) actiion taken ion each charge? 

THE MINISTER OF LA W, JUS-
TICE AND COMPANY AFFAmS 
(SHRI p. SHIV SHANKER): (a) tio 
(c). In SO far as enquiries in respect 




